5 HIGH COURT, BOMBAY 37525

IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION

INTERIM APPLICATION NO.1 OF 2020
I
COMMERCIAL SUIT (L) 30% OF 2020

Hural Fairprice Wholesale Limited
and Anr, Applican!
Plajntit

V5.

IDBI Trusteeship Services Limited
and Ors. Responde

MrVikram Nankanl, Senior Advocate, Mr.Vineel
Senior Advocate a/w, Mr.S8om Sekhar, Mr.Abhishe
Mr.Sumeet Nankani i/b M/s.Naik Nalk and
plaintiff

MrAnirudh Hariani, MrVarghese 'l'tmn_m:-‘.. L- Horn
Mehta. Mr.Yohaan Limathwala i/b M/s.J.Sagar ASS0OCIE
. for the defendant no.2

CORAM: K.K.TATED, dJ.
DATED : MARCH 30, 2020

o

Heard. Affidavit of Service 18 tasel on recor

vants

2 By this Interim Application, Appli

injunction against the Respondent Irom

& notice dated 17.03.2020 and notice of sale Aatle

in respect of shares pledged by them W

el tvire Trmuast gl lated 1]
no.l by Debenture ITUSI D i

10.04.2019.
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the said Trust Deed m .
Honvle Court . - it

v On the
defendant no.2 veheme ntly opposed the grant of ad-inte:
reliefin favour of plaintiffe. The learned
defendant ne.2 filed his written

on record. He submits that as on tod 1y, they
r'ecover more than Rs.610 crores
market value, valuation of shares are not
grores. Therefore, there is no

interim relief at present
5 Heard.
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[ '-'.|||'_4!:|-.-:"1::rj the present situatior f
s sl I} LLELT"}
CUVID-19, I am of the Opinlon that plaintiifs ar

nerim protection till next date In

LELL

:'l'!".l"'.".'j_j]r__‘- irder is passed

A, ad-interim relief in terms

till next date which reads thus:

'-I,I‘IJ-’ rJ|t-_ .".Jr.,.-.-.. .

dated 11 Margh 202
bits D-I and D-2 hereto),

of Default Notices dated 17 March

E-1 and F-2 hereto) and Notices

- ﬂf-: roh 2028 0 (Exhibits F- ;I &l

illegal and/or inv

*D) Order 1L
restraining fro 2ot
-.UJ(}' l1” l|I.|I f i d
directly or i [ mann:

the Mandat: Rede; Event i

1] March 20% ‘{1 and )

and D H'“_"l‘" o), the Event of [
17 March .‘:-i.'-'.-;:t’ (Exhibits E
well as the Notices for Sale and/or
dated 18 March 2020 respectively
and F-2 hereto), includin

sale of the shares pl
Debenture Trust Deeds (E:
and the Fledge Agree
hereto), as amended

Mohite

on - 30032020 Downit
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Bird 111V Brde o i

<ld nuliuying the saje, If anv. of the
¥ Y E] 1) g

prior to the filing of this Suit. and

. consequentially, re-crediting Plaintiff No. 2
aematerialised account. "
3 M ) appear on board on 04.08.2020
(E.KX.TATED, J.)
TRUE GOPY
Section Officer
High Court, Appellate Sids
Bombay 400 032
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